
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

DATE OF DECISION 1-7-1 991  

Shri Girjashankar Khalasi 	Petitioner 

Mr. N.M. Shastri 

S 
Versus 

Union ot India &Ors. 

Mr. iT.S. Shevde 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CO RAM 

The Hon'ble Mr. i.M. Singh 	 ; Administrative Member 

lb 
I 	The Hon'ble Mr. R.C, Bhatt 	 : Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 	?"- 

Whether it needs to be circulated to other Benches of the Tribunal. 
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Shri Girjashanicar Khalasi, Office of the 
District Signal & Telecommunication 
Engineer (Construction), 
Western Railway, Ahmedabad. 

Advocate; Mr,M.M. Shastri 

VERSUS 

The Union of India 
Through 
The General Manager, 
Western Railway, 
Churchgate, Eorray1  

The District Signal & Tele-
communication Engineer (Const.) 
Western Railway, Ahnedabad. 

(Advocate; Mr. N.S. Shevde) 

It 	 0RL ORDER 

o.A./213/91 

c: v  

.Applicant. 

Respondents. 

Date: 1.7.1991 

Per: Hon'ble Mr. M.N. Singh 	 : Administrative I4eger 

Heard Mr, ii.M Shastri, learned counsel for the applicant. 

Mr. N.E. Shevde, learned counsel for the respondents present, 

This Original Application under Section 19 of the 

. 	 Administrative Trjbunal,Act, 1985, is in accordance with para -3 

of it, filed against the order dated 1st April, 1991 bearing 

No.Sc/E,'AR/308/2 issued by the Assistant Signal & Tele-Corrnunj-

cation Engineer ( Construction ), Ahmedabad informing the  

applicant that the bAR enquiry against hirr been finalised by the 

Inquiry Officer and inviting the applicant for personal hearing 

or for tjiving solid defence threatening to finalise the case 

in case of default upon the papers available. The contents of 

this order aated 1st April, 1991 are, as follows: 

"The DAR enquiry in your case mentioned above has been 
finalised by the Enquiry Officer. 

Kindly attend this office to give a personal hearing or 
give your solid defence, if any, by 10th April, 1991 lotest 
after which the case will be finalised depending upon the 
papers available." 

/ 
. • 3. . . . 



It is sufficiently clear from the contents above that the 

purpose of this letter is only to info rn the applicant to atten 

office for personal hearing or give his defence by 10th April 

1991. This letter is intended to give an opportunity to the 

applicant to give his defence in the departmental inquiry. When 

the contents of the lutter are such, the letter can hardly he 

impugned and cr allenged. Also, it cannot be challenged as it does 

not amount to any final order of the authority Concerned. 

Looking to the relief clause at para 7 (a), the same 

consists of challenging the action of the authorities concerned 

in issuing the chaesheet and concluding the inquiry without 
giving opportunity to defend and indirectly imposing the penalty 

of removal from service as illegal, malafide, arbitrary and 

violative of principles of natural justice. It is apparent from 

the relief clause that a final order in the departmental inquiry 

against the applicant appears to have been passed by the competent 

authority. When a final order of departmental inquiry has been 

issued, the applicant will first require to exhaust his reoedy 

of filing appeal to prescribed departmental appellate authority. 

From the above, it will be seen that the application 

does not deserve any consideration in this Tribunal at this stage. 

The same is rejected. 

R.C. Bhatt ) 
	

( M.N. Singh ) 
Judicial Merrer 	 Administrative Merrer 

* Kau s hi k 
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/ 
hri GirjasharAkar thalasi, Office of the 

District 3ignal & Telecoiirnunicatioa 
Lnginner (Construction), 
Western Railway, Ahredabad. 	 ...Applicant. 
(Advocate: Mr. ti,N, Shastri ) 

1. 	The Union of India 
Through 
The General Manager, 
Nestern Railway, 
Churchgate, L•orlay,  

2, 	The Listrict signal & .c1a- 
comunicatjon Engineer (Coast.) 
Westtrn Railway, Ahrcahad. 	 ... Respondents, 

(Advocate: Mr. 	Jhevde) 

0 R -t L 	. fl----------------- L 

191 

Date: 1.7.1991 

per: Hon lbln Mr. 14L., imfn 	 Administrative Meper 

Heard Mr. 	Shastr±, learned c.. unsel for the applicant, 

Lr, N.S. Shevde, 12arned counsel for the respondents present. 

This Jriginal Application under Section 19 of the 

Administrative Tribunal Act, 1985, is in accordance with para -3 

of it, filed against the order dated 1st April, 1991 bearing 

No.3c/E/DAR/308/2 issued by the Assistant $ignal & Tele-Conrrunj-

cation Engineer ( Construction ), Ahredabad mt rrnirig th 

aplicant that the LiAR enquiry against hir: been f 4 nelised by the 

Inquiry Officer and inviting the applicant for ;enal hearing 

or for giving solid defence threatening to finalise the case 

in case of default tpon the papers availble. The contents of 

this order sated 1st April, 1991 are, as follows: 

The DAR enquiry in your case eefltiLncd aoove has been 
finalised by the Enquiry Officer, 
Kindly attend this office to give a p€nsoai hearing or 
give your solid defence, if any, by 10th April, 1991 1: test 
after which the case will be fia1ised depending upon the paDers available" 

. . .3. . . . 



It is lufficieritly clear from the contents above that the 

puroose of this letter is only to inf. r the aoplicuit to attent 

office for pers.aal hearing or jive his defence by 10th April 

1991. This letter is intended tc eive an opportunity to the 

applicurit to give his defence in the departmental iaquiry. When 

the ccritents of he l:tter are sich, the letter can hardl- e 

impugned and callenged. Als., it cannot be challenged as it d::es 

flLt arrourit tc any final order of he authority concerned, 

Lc.oi:ing to the relief clause at para 7 1(a), the same 

cnsists of challenging the action of the authorities concerned 

in is3uing the char;esheet and concluding the inquiry withcut 

giving opportunity to defend and indirectly imposing the penalty 

of rerroval from service as '..legal, malafide, azitrary and 

violative of principles of natural justice. It is apparent from 

the r2lief clause that a final order in the deartrrental inquiry 

against the aplicant appears to have been passed by the competent 

authority. When a final order of departrental inquiry has been 

isaued, the applicant will first require to exhust his rer. edy 

of filing apneal to prescribed dep>artmental appellate authority. 

From the above, i will be seen that the application 
ö oces not deserve any consideration in this Tribunal at this stage. 

The Sare is rejected. 

( R.C. E3hatt ) 	 ( M.M. Singh ) 
JucI ic Ia 1 Merre r 	 Adrthistrtjve Member 

* Kaus h ik 


